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SHRI SAMAR GUHA: Certainly have liven on the land agitation or the 
If you find me wrong, I will abide by cali-attention motion on land acquisition 
what you decide. But I will excerise my should be taken up. 
right as a member and I will raise the point 
of order. 

MR. SPEAKER: When the Speaker 
is of opinion that the member always lets 
up on a point of order only to interrupt, 
l.e has got the right to stop him. 

SHRI SAMAR GUHA: Certainly 
not. After you hear me, you drive me 
out of this House if my point of order is 
irrelevant. 

SHRI HEM BARUA (Mansaldai): 
Sir, Professor Guha is definite that he 
had a point of order to raise, 

Mil. SPEAKER: He always wants to 
interrupt and always says that it is a point 
of order. 

SHRI HEM BARUA: I am very 
sorry. I know that no member should 
defy the Chair. 

MR. SPEAKER: 1 know your perso-
nal views on it. 

SHR! SAMAR GUHA: I am very 
lorry that I have provoked you to make 
lome remark but I would draw your 
attention to the po;nt that the samo subject 
was discussed in this House on 'a call-
attention motion, in the form of a question 
and also in the course of the motion on 
exodus of refugees from East Pakistan. It 
il loins to be discussed today in this 
House again at S.30. My point is that it 
amounts to a double entry in the List of 
Businccs. 

SHIll S. M. BANERJEE (Kanpur): 
He is raisins it because his name is aot 
there. 

SHIll SAMAIl GURA: I will be 
very happy if the issue of the East Benpl 
people i. raised in thi. House oyer and 
over asain. Many issues are beinl 
distussed in the llajya Sabha 'but not here. 
We co'!ld discuss this issue when the exo-
dus issue is discussed. I should submit to 
you that instead of this' call-attention 
motion, dI. adjournment motion which we 

MR. SPEAKER: My luess has come 
out true. It is not a point of order. 
Shri Hem Barua can very we/l imagine for 
himself whether I was r ilht or wronl. 

SHRI HEM BARUA: I did not say 
that you were wrong. 

SUR! SAMAR GUHA: That this 
has ,been taken up once, twice or thrice, is 
it not a point of order? EYen today it is 
loina to be discussed on another motion. 
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CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

REPORTED DECISJON OF PAKISTAN 
GOHRNMENT TO DISPOSE OF 

INDIAN PROPERTY 
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THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH) : 
During and soon after tho J965 conflict 
the Government of Pakistan took over 
the Indian poprerties in Pakistan and 
declared them as enemy property. The 
value of the Indian properties/assets so 
seized by Pakistan, is estilllated at 
Rs.I09.00 crores. 

Under Article vm of the Tashkent 
Declaration signed in 1966, India and 
Pakistan had qrced: 

.. to discuSl the rciurn of the property 
and assets taken over by ehher 
side in connection with the conflict." 

India immediately thereafter enpressod 
its readiness to discuss the question of the 
return of properties and assets taken over 
by either side. But Pakistan did not 
roapond. 

In October -1968, it was coldirmed 
that the Governmed of Pakistan were dis-
posing of by auct ion some of the proper-
ties seized during the 1965 conflict. Several 
Tender Notices for sale of Indian proper-
ties have sineo appeared in the Pakistan 
newspapen. 

The Government of India have been 
in touch with the Government of Pakistan 
on this question ever since 1966. The 
Government have been drawinK the 
attention _oC the Government of Pakistan 
to the relevant provision of the Tashkent 
Declaration and pressing for the reciprocal 
return of the seized properties/assets. 
The Government have also been protest-
inB apinst their sale. It has been 
pointed out to the (jovernment of Pakistan 
that such action on their part is arbitrary 
and contrary to I nternational Law and 
plUtico Ulli a flagrant violation of tbe 

Tashkent Declaration. It has also boen 
made clear to Pakistan that India would 
not recognise the title that Pakistan or 
any third party might claim to have 
acquired through such illegal sale 117 
auction or other means. 

So Car there has boon no positive 
response from Pakistan. Pakistan'. 
contention is that assets seized durin. 
the conflict become the property of the 
seizing Government whose legal right to 
their disposal was unquestionable. The 
Government of India have made it claar 
that they do not accept this contention. 

The Government are of the view that 
the question of the return of the seized 
properties should be settled bilaterally. 
Our efforts in this regard are continuing. 
Friendly countries have been kept in-
formed of Pakistan's intransigent attitude 
in th is regard. 
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DR. RAM SUBHAG SINGH (Buxar) : 
Let them suffer because of their fault. 

MR. SPEAKER : Why should they 
alone suffer? All of us should suffer. The 
members are also responsible. 

SHRI BAL RAJ MADHOK (South 
Delhi) : We wanted that we should have a 
full discussion on Durgapur. But you con-
tinued that for SO minutes. Now you say 
that the time is over. We can have this 
after 2 p.m. 

ar~~ ~ilr~: It~ ~ arTlf llii[a- t 
f'l'i~'" ar~ 'iftl'l' if Ifi<:) aJT< 'A~U ('J'{q; 
illlf llii{1t t r ... ~ru if~q .... os"'T '{~ I 

SHRI BAL RAJ MADHOK: I wanted 
to make a submission, but you never gave 
me an opportunity to make my submis-
sion. 

~,,~ 5'" ~~ : ;{Q'I arr'l "fTi ~Q'T 
1fi'{~1 arI1f2i1~it; ~~ ~lIifftl 

MR. SPEAKER: Please be very brief. 

SHRI SWARAN SINGH: I will try to 
be brief in my reply. 

First he has stated hls view about the 
general state of relationship. But I would 
like to confine myself to the specific problem 
which is the subject matter of the preSeDt 
calling allention notice. We should make in 
our mind a 'cle'lT distinction between the 
Indian property and property belonging to 
Indian nationals which had been seized either 
during or after the 1965 conRiet. The callins 
attenllon motion relates to this !Uattcr. 
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About the seizure of property of Hindu 
citizens of Pakistani origin or who are 
Pakistani citizons, that is a separate 
question. 

SHR! SAMAR GUHA (Contai) : That 
is not a separate question at all. (Inter-
ruption). 

Mr. SPEAKER: Mr. Samar Guha, 
please sit down ; let him explain the posi-
tion. 

SHRI SWARAN SINGH: This Callinl 
Altention Notice does not relato to that ; 
that may be an important question ; ~ut 
surely, the question of property of PakiS-
tani citizens who are Hindus is a separate 
question which has nothing to do with the 
seizure of property by the Pakistan Govern-
ment as a result of the 1965 conflict. This 
CaJlina Attention Notice relates to the 1965 
conflict. 

SHRI SAMAR aUHA: How can that 
be separate? He does not know anythina. 
(Interruption) 

SHRI SW ARAN SINGH: In spite of 
you, I am a Foreign Minister. 

.ilHRI SAMAR GUHA: He does not 
know anything. Contrary to the Nehru-
Liaquat Pact. properties worth crores of 
rupees have been taken away. They bel?nl 
to tho refugees; they have kept everythIng 
there. (Interruption) 

MR. SPEAKER : M. Samar Guha, after 
your performance every time I have to take 
aspirin. I do not know what stuft' you are 
made' of. 

SHRI SAMAR GUHA: He is Foreign 
Minister; he does not know about the 
Nehru-Liaquat Ali Pact. 

SHRI SW ARAN SINGH - I would only 
say that the Hon. Member- who is 10 
Vocifereus in his intervention-docs ~ot 
know anything abeut the presen~ CaJIIDI 
Attention Notice which has notblDl to do 
with the Nehru-Liaquat Pact. 

SHR! SAMAR GUHA: I challalp 
)'Gu. You' don't know anythinl. Nebrn-
L-iaquat Pact is about the refup". 

MR. SPllAKER: Mr. Samar Guha. 
If you go on like this, you will have to 
withdraw from the House. There Js no way 
out. 

SHR! SAMAR GUHA: In the evening 
you will know this. Maharaja Chakravarty 
has wri lien about everything. I have got 
a whole file, this bundle of papers, with me 
on this subject. If you allow me, I can 
tell you everything. My heart bleeds fot 
those people. Refugee properties have been 
declared as emeny property by the Govern-
ment of Pakistan. He does not know about 
all these things. Even yesterday I !lave got 
a letter from a Member of the former 
Pakistan Assembly who is a Pakistan citi-
zen. I have not a long letter. (Interruption) 

MR. SPEAKllR: May I ask him to 
withdraw from the House ? 

DR. RAM SUBHAG SINGH; You 
may adjourn the House. (Interruption) 

MR. ,SPEAKER: I am not goina to 
adjourn. The hon, Member must withdraw 
form the House. 

SHRI RANDHIR SINGH (Rohtak): 
You must be able to control him. Every 
day it is like this. 

MR. SPEAKER: In the meanwhile, 
he will have to withdraw from the House. 
Otherwise we cannot stop this even at 
2-0, clock. If you are persisting like this, I 
will request you to withdraw from the House. 
(Interruption) 

SHRl SAMAR GUHA: I will consider 
it an honour if, in the defence of those 
uprooted humanity, in the name of the 
minorities who have left everything there,_ 
I am asked to withdraw. It is an honour 
for my service, for my commitment, for 
those uprooted humanity, for the minorit ies 
of East Pakistan, where I was born and 
brought up. 1 feel yery much for tholO 
unfortunate people. I will consider it an 
honour to raise their voioe in the House in 
their defence. If you ask me to withdrEW, 
certainly. I will withdraw. 
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SHlll RANDHIR SINGH : But he can-
not block the proceedings of the House. 
(Interruption) 

SHRI HEM BARUA : On behalf of 
Professor Samar Guha, I withdraw the 
abusive words he used against our Hon. 
Minister. 

SHRI SAMAR GUHA : I have not 
used any abusive words. (Interruption) 

MR. SPEAKER: I win have to settle 
this once for all. Is the House prepared 
10 give me some extraordinary powers to 
deal with this extraordinary gentleman? 

SHRI RANDHIR SINGH: You have 
fun powers. 

MR. SPEAKER: How many times I 
have been beseeching him, requesting him? 
He does not (are. 

AN HON. MEMBER: Please give him 
one more chance. 

MR. SPEAKER: He Will never be 
satisfied with anything. 

SHRI HEM BARUA : That is because 
professor Samar Guha loves you and you 
love him so much. 

AN HON. MEMBER 
emotional. (Interruption) 

He becomes 

SHRI SWARAN SI~GH: I can under-
stand his emotional approach, but this 
question relates to properlY which has been 
seized both in East and West Pakistan. 
Unfortunately, because of Ihe other discus-
sion for which apparently Prof. Samar Guha 
has come prepared, he mixed it up with this. 
He should reserve his comments on that for 
Ihe later discussion. 

About the present question, Shri Gupta 
has made certain suggestions. He has also 
given his assessment of Pakistan'S behaviour 
in relation to properties which have, been 
seized. It is a fact that the attilude of 
pakistan in this respect. has been not only 
. transig~nt but extremely indefensible by 
In ., I b h . anY star.dards of IDlernatlona e aVlour. 
It is a direct conlravention of Ihe relevant 
clause of the Tashk.ent Declaration. There 
is no doubt about It. 

How do wI' deal with this? The basic 
thing is that in this particular case, it suit. 
them to disregard all the international obli-
gations because the Pakistan property seized 
in India, as has been pointed out in the 
question, is roughly Rs. 27 crores whereas 
Indian property seized by Pakistan is worth 
about Rs. 109 crores. Therefore, they are 
trying to dispose of that property in order 
to take under advantllle of the present 
situtation. 

To deal with this, we have to continue 
to remind them of the international obliga-
tions. At the same time, whatever Pakistan 
property has been seized by us here, 
although it is roughly about one-fourth of 
the value of Indian properly seized by them, 
will 'have also to be dealt with accordinl 
to our laws so that it might provids some 
little solace, althoulh this is a legal matler 
to which w~ are giving consideration. 

He also made certain suggestions. It 
is my duty to clarify Government's position 
with regard to that. He very bravely sugges-
ted that we should break off diplomatic 
relatons with Pakistan. At the same time 
he said I am anxious that relations with 
Pakistan 'should improve and we ~hould 

live as good neighbours'. I do not know 
how his desire to develop friendly relations 
with Pakistan-good neighbourly relations -
is consistent with the suggeslion he makes 
for breaking off diplomatic relations. This 
is a voice of despair 3nd we should never 
adopt that line. Wo must recognise the 
great forces werking at present in Pakiestan 
in favour of a secular approach, to whicb 
Shri Trilokya Maharajji himsel f made very 
touching and moving referenco in his address 
to MPs. It will be wrong for us to think 
in terms of breaking diplomatic relations. 
Geography has placed the IWO countries to-
gether and ultimately the people of both 
India and Pakistan will have to live in 
peace, whatever may be the present difficul-
ties. So 1 cannot accepl I hal suglcstion 
of his, 

Anothu suggeslion he made was that 
there should be no piecemeal talks with 
Pakistan on any subject. This lllain is a 
negative policy. It means that if they 
sugges anything, we should say 'No, 
we do not talk' and if we suaest somethins, 
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they should refuse to talk-in other words, 
confrontation. This is perhaps what some 
people in Pakistan want, to havc a continu-
ing atmospher of confrontation with India. 
We should note fall in to this trap. It will 
be wrong policy. I therefore am sorry I 
cannot also rccept that suggestion of his. 

Then he said we shouU declare Pakistan 
an 'enemy' country. There was that unfor-
tunate conflict. Thereafter we should make 
every effort to bring about normalcy in 
relations rather than indulge in these brave 
expressions of declaring that country as an 
'enemy country'. 

What do we get out of it? What is the 
advantage of that? It might be a slogan 
which might catch the ears of some people 
but this is not a practical and proper 
approach to deal with the problem. This 
requires restraint and statesmanship, not 
brave slogans. 

Then he mentioned ,bout the way we 
should deal with those claimants whose 
property has bec~ . seized. This is a matter 
which is rccelVJDg our consideration. 
Although the Pakistan property which we 
have seized and which is with us· is much 
less in value, we will take appropriate action 
to sec what best we could do. 

As regard~ world opinion, let us under-
stand quite clerly that in relation to India 
annd Pakl.tan, our approach should be that 
of bilateralism rather than involvement of 
other countries want to inter-meddle in 
Indo-Paki~tan affairs. We should constan-
tly be alert and on the look-out to resolve 
these questions bilaterally rather than run 
away with the idea that other people arc 
likely in any way to resolue these issues. 

SHRI BAL RAJ MADHOK: He him-
self admitted that he has informed other 
countries. 

~ m <!I'm ~ : ft~ 'l~ IIl'T flli 
fllier;ft' 5IT<re1 f~'Iior ,"'Ii 1Ii~;ft t arh: 
arrqi\' f~;ft' ~fcm ~1 t I ~~ 1I1 '1ft IJ:IU 
lIfT flli ~ .. m'f ~ '" o1fif~~ f'filn 
l~1 

SHRI SWARAN SINGH: Both sides 
hava agreed to exchange two ships, that is, 
two ships S<lizcd in India for two 'seized in 
Pakistan. Pakistan has been dispOSing of 
property, but there is no reliable informa-
tion with us about the quantum that has 
been disposed of, 

SHRI SWARAN SINGH: About our 
protest, I lay on the Table a copy of our 
protest note dated July 31,1970, which we 
have delivered to Pakistan. [Placed in 
Library. See No. LT-3932/70j 

~ 1Ii~ '"" ~: arrqi\' flli~ 
5ITqif IfTftn!' If1l" t, WlIiT \I~ ~('l RIIT 
t I iV~i\'f~ ~mr;r;1 t ? 

SHRI SWARAN SINGH : He does not 
listen. I have already said that two ship. 
have been agreed to be exchanged. 

SHRI R. BARUA (Jorhal): It is a sad 
commentary on our political wisdom that 
we have not been able to resolve these small 
matters during these long years, whether 
it is Pakistan or India, and we have thereby 
exposed ourselves to be pawns in the inter-
national chess-board. Will the hon. Minister 
prepare a white paper and lay it on the 
Table showing what tangible efforts were 
actually made either in collaboration with 
irienilly countries or bilaterally to resolve 
the disputes? 

Secondly, when he knew as far back as 
1968 that this was a clear violation of the 
Tashkent Declaration. why was nothinl 
actually done to see that the two countries 
came together and somethinl positive was 
evolved? Only exchange of letters between 
the two Governments was not enough; there 
should have been some attempt made to 
meet at the highest lovernmental level W 
resolve these matters. 

Lastly, .arc Government thinking of 
giving some sort of rehabililation or com-
pensation to tho!IC 'Who hao'e lost Iheir pro-
perties as a result of detention by the 
Pakistan Government? 
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SHR1 SWARA~ SINGH: Withrcgard 
to the first question, my reply is that it is 
sad and unfortunate that India and Pakistan 
have not been able to resolve differences. 
But I will appeal to the han. House not to 
club llldia along with Pakistan in this 
respect. We have done our best to resclve 
the differences, but have not succeeded. 
When it is a question of relalions belween 
two countries, one country, howsoever well-
intentioned, cannot succeed unilaterally. 

As for a white paper, if any specific 
point is suagested, I am prepared to supply 
information. I do not think any useful pur-
pose will be served by printing a white 
paper. 

His second question was, why efforts 
were not made to see that the two countries 
lot together. I agree that we should meet. 
But unilaterally I cannot succeed. All 
suggestions made in this respect have not 
drawn a positive response. We have said 
that we are prepared to meet the repre-
sentatives of Pakistan at any level at any 
place without any pre-conditions and to 
discuss all disputes or differences between 
the two countries. I have alredy answered 
the question on rehabilitation that the matter 
is receiving our attention. 

SHltl RANJEET SINGH (Khalilabad) : 
There are certain contradictions in the 
Minister's statement and certain clarifica-
tions are called for. J want that he should 
give the clarifications and also reply to my 
questions. In the second part of the last 
para of his statement he says that the pro-
perty which they have seized has become 
their property, whereas under rule 181 of 
the Defence of Pakistan rules it is cate-
gorically mentioned that this property would 
be kept under the custody and management 
of the Pakistani authorities. Now they have 
gone back on that rule and made a state-
mont Iiko this. Have they done so in Iheir 
oral talks ,or have they put it down in 
writing? This is a five year old problem. 
Originally when the seizures took place, 
Pakistan started with it and took over some 
property as enemy property and then we did 
so. They were mainlY ships and river craft 
and immovable property also. What was 

(c. A,) 
the value of the property of Pakistan that 
we originally seized over here as enemy 
property in 1965, just afler the conllict ? He 
has mentioned the value today as Rs. 7 
crores; what was the value then ? 

The hon. Minster will recall that there 
was the question of evacuee property after 
Partition, Pakistan started taking certain 
arbitrary action against certain agreements 
arrived al prev iously regarding such pro-
perty. The moment we retaliated, they 
ceased that action and there was a new agree-
meIU also. It all goes to show a certain 
trend. He says that the negotiations are not 
succeeding and the other side is not ready 
to help in these matters; then he himself 
says that he will carryon the negotiations. 
This is rontradictory. What is the re-
taliatory measure that we are proposing 1 
Can we for instance as a matter of retaliation 
recoil from the Farakka barrage talks of 
other matters and tell them, you act accor-
ding to your own rules, first. We do not 
want even the Tashkent spirit or agreement; 
so far as Pakistan is concerned, it is down 
the drain already. B.Jt they have their own 
Defence of Pakistan rules 181, 161, 162 
according to which they had seized thi s 
property and are managing !t and they 
should adhere to their own rules at least. 
If we insist on these things, there would be 
some response from the Pakistani side 
because we ha vo seen that they do not 
understund the language of requests of 
weakness. 

The hon. Minister in his statement says 
that freindly countries have been kept in-
formed of Pak:stan's/intransigent attitude 
in this matter. We should like to know 
who these 'friendly countries' are. This is 
a pointed question. Would'he please name 
them? Would he kindly place before the 
House the correspondence with those frien-
dly count rics ? 

Lastly. we know that Pakistan has dis-
posed of this property. It m •. y or may not 
repatriate some amount "hich it got by 
auction, ctc. to the original owners. I know 
that the Government of India will do it onco 
they auction their property, whether they 
do it or not just as we do in the case of 
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refugees coming from Pakistan, is it not 
the respollsibility of the Government to 
provide some relief to the sufferers? At 
least an interim relief may be given and 
then long-term loans, so that they can 
resettle themselves. Many of these people 
owning property which has been confisca-
ted-especially the small fishermen with 
thei r fishshing craft lost, and rivercraft 
lost-are utter des tit utes today. Would the 
Government come out with a positive 
programme for their rehabilitation 7 This is 
another pointed que~tion. 

Lastly, I would ask the Government, have 
the Government worked out the quantum of 
expend iture required for the full rehabilitation 
the sufferers where rehabilitation is required, 
and considering the fact that even the Indo-
Pakistan war was just a failure of diplo-
macy_very was is a failure os dipomacy-
and this is a failure of diplomacy 
since for the last five years we have 
not been able to settle these problems, and 
we have not be.:n able to sit across the table 
on these problems, considering that diplO-
macy has failed, that' political moves have 
failed, would Sardar Sahib conider other 
moves also? 

MR. SpEAKER: You have verY much 
imporoved in courtesy after he left the 
defence portfolio .• 

SHRI RANJEET SINGH: He was 
familiar with the subject he was dealing 
with previously, and now he has taken over 
affairs which are quite foreign to .him. 

SHRI SWARAN SINGH: I will give 
my reply verY briefly to the questions that 
have been put. Firstly, he asked if Pakistan 
has ever taken up the position in any written 
note. Yes; they have. In their note dated 
12th August, 1967, the Pakistan Government 
questioned India's content ion that property 
seized in war should be in the nature of a 
continuing trust and that their disposal 
would violate the Tashkent declaration. The 
Government of Pakistan took the position 
that "assets seized during the war become 
the property of the seizing Government, 
whose legal right to their disposal is un-
questionable." The note admitted that 
under the Tashkent declaration, India and 
Pakistan undertook to discuss the question 
of seized properties, but no progress had 
been made-

(c. A.) 
SHRI HEM BARUA : In clause I of the 

Tashkent agreement, you have said the 
outst anding problems ; not this. 

SHRI SW ARAN SINGH : I am now 
quoting their note, Pakistan's note,-that 
India and Pakistan undertook to discuss the 
quest ion of ~eized propert ies, but no pro-
gress had been made in implementing tho 
Tashkent declaration and for this, according 
to the Pakistani note the blame lay with 
India. So, this is the type of complete 
denial, completely nagative attitude, both 
on procedure and on substance. 

The hon. Member said that we should 
quote their own rules against their action. 
They have themselves said that rules are 
procedural things which enable them to take 
possession of them and take control. As 
to what is the legal effect of what they 
describe as the war situation, they have sub-
stantiallY said in this note, and it will not 
be good strategy to quote their own rules 
against them, because t hey can easily make 
other rules or law. That perhaps will not 
be a very proper approach. 

The hon. Member then asked, can we 
take any retaliatory measures? To this I 
have replied in length. We should trY 
to resolve matters without using any expres-
sion like retaliation. 

Then he mentioned about relief to thOle 
whose properties had been seized. I have 
already said that this is a matter which is 
receiving our alten tion. He especially men-
tioned about the poorer sections. Well, if 
you look at the list of properties,You will 
find there is Government property, there is 
bank property, there is the insurance com-
pany property, but if there arc poorer types 
of people to whom the hon. Member hal 
referred, we will certainly try our best to 
find out the extent of their problems and wo 
wi \I be prepared to find out lome way to 
give relief to those people if it has not 
been already give'n; I am n,'t quite aure 
about this. 

Then about our mentioning it to other 
friendly coun!rie~. We mentioned it to the 
USSR Government, to the United States 
Government, to the British Government, to 
the French Government. But I have Do 
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[Shri Swaran Singh] 
intention of placjng copies of any corres-
pondence that might have taken place with 
them, on the Table, bacause that is nol 
customary. 

SHRI N. K. SANGHI (Jodhpur) : 
From waht we have just now heard from 
the Minister and Members of Parliament, I 
come to the conclusion that the Tashkent 
lllreement looks to be "dead as dodo". We 
have seen that Pak istan Government is 
going on a system of economic aggression 
against Indian nationals, whether it is a 
question of property left by them or other-
wise. They are also going on the system 
of aenocide against minorities in that State. 
I am sure Government would understand 
what the future designs of the Pakistan 
Government would be. We have to realise 
it sooner than later. I know the hone M·nis-
ter has nothing to say. As a protest against 
the failure of the Government to get proper 
redress to the Indian nationals whose pro-
perty has been left behind, I would refuse 
to ask any question. I request the Govern-
ment to take this matter seriously so that 
the properties are restored to them, failing 
which at least some positive compensation 
should be given to them so that they can 
survive. 

SHRI SWARAN SINGH: I have noted 
his protest and his feelings. . 

13.31 bra. 

PAPERS LAID ON THE TABLE 

NOTIFICATION UNDER FORWARD 
CONTRACTS (REGULATION 

ACT 1952) 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL T~ADE (SHRI 
M. R. KRISHNA) : On behalf of Shri 
Dinesh Singh, I beg to lay 011 the T.1ble 
a copy of NoUfication No. S. O. 1980 
(Hindi and English versions) published 
in Gazelle of India dated the 30th M1Y. 
1970, issued under section 6 of the Forward 
Contracts (Regulation) Act, 1952. [Placed 
in Library. Set No. LT-3920/70j 

AMENDMENTS TO DELIMITATION 
OF PARLIAMENTARY AND AS-

SEMBL Y CONSTITUENCII!S 
ORDER 1966 IN RESPECT 

OF MAHARASHTRA 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE 
(SHRI JAGANATH RAO) : I beg to lay 
on the Table-

(I) A Copy of Notification No. S. O. 
228 (Hindi and English versions) 
published in Gazette of Ind ia 
dated the 14th January, 1970 mak-
ing certain amendments in Scheduie 
X to the Delimitation of Parlia-
mentary and Assembly Constitnen-
cies Order, 1966 in respect of 
Maharashtra, under sub-section (2) 
of section 9 of the Representati on 
of the People Act, 1950. [Placed 
in Library. See No. LT-3919/70] 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the above Notification. 
Placed' in Library. See No. 

LT-392I/10] 

""NNUAL REPORT ETC. GOVERN-
MENT REVIEW IN WORKING OF 

NATIONAL MINeRAL DE-
VELOPMENT CORPORA-

TION LTD. NEW 
DELHI 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI NITIRAJ SINGH CHAUDHARy) : 
1 beg to lay on the Table a copy each of 
the following papers (Hindi and English 
versions) under sub-section (I) of· Section 
619A of the Companies Act, 1956 :-

(I) Review by the Government on the 
working of the National Mineral 
Development Corporation Limited, 
New Delhi, for the year 1968-69. 

(2) Annual Repurt of the National 
Mineral Development Corporation 
Limited, New ~Ihi, for the year 


